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MOST RESPECTFULLY SUBMITTED 

1. Respondent No.7 M/s Rizvi Land Developer Pvt. Ltd. are 

hereby submitting response submitting the compliance 

done and steps taken, in response to findings of the 

JCR dated 30/05/2023 Page No. 560 ( i to ix ) 

i. To rectify & repair various unit operations & 

processes & stabilize the biological treatment process 

of STP of rehab buildings and to operate both the 

STPs of rehab & sale buildings through appointing a 

qualified staff & establishing environmental 

management cell for efficient O&M of STPs. 

▪ STP for Rehab Building has been repaired and it is 

in operating condition on daily basis by an operator. 

Surrounding area of nearby STP has also been 

cleaned. Photographs is enclosed for your reference. 

Annexure 1. 

▪ The residents of Rehab Buildings complain of noise 

and smell and they also keep their personal furniture 

and other articles in front of STP to obstruct the 

workers and staff from functioning and maintaining 

of the STP Plant. They also throw rubbish and dump 

their household articles in the Storm Water Drains 

to choke the line and in the STP Plant room to 

damage the machineries and near the trees which is 

planted in the building premises. Annexure 2. 

▪ The complaint letter has been filed to SEIAA, Vakola 

Police Station and SRO Mumbai–II. Annexure 3. 

▪ STP for Sale Building it is in operating condition on 

daily basis by an operator. 

ii. To rectify & repair OWC installed at rehab buildings 

and operate & maintain as per the SOP given by the 

660



supplier. Compost from OWCs to be utilized for the 

green belt developed within the project site. 

▪ The Organic Waste Converter has been repaired and 

it is operating condition. Photographs is enclosed for 

your reference. Annexure 4 

▪ The residents of Rehab Buildings obstruct the 

working of OWC by stopping the staff and abusing 

and threating them from working of the OWC, which 

we have installed in the property as per MOEF 

guidelines. The complaint has been filed to SEIAA, 

Vakola Police Station and SRO Mumbai–II. 

Annexure 5 

iii. To increase the height of the structure supporting the 

opening lids of underground fresh water storage 

tanks in the rehab buildings and to provide leak proof 

lining system, to avoid ingress of storm water/storm 

contaminated sewage/sewage & to prevent 

contamination of fresh water. 

▪ The work completed of the opening lids of 

underground water storage tanks. And leak proof 

lining system is also provided to avoid ingress of 

storm/sewerage water and to prevent contamination 

of fresh water. Photographs is enclosed for your 

reference. Annexure 6 

iv. To ensure regular cleaning, operation & maintenance 

of existing sewerage system in the rehab buildings, in 

order to avoid overflowing of sewage and also existing 

storm water drainage network/system, in order to 

avoid overflowing of storm water. 

▪ The cleaning work is completed of Storm Water 

Drainage System. Photographs is enclosed for your 

reference Annexure 7 
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▪ The residents of Rehab Buildings throw rubbish and 

dump their household articles in the Storm Water 

Drains to choke the line which leads to overflow of 

storm water. Photographs is enclosed for your 

reference Annexure 8 

v. To complete construction of remaining storm water 

drainage network/system as per the storm water 

drainage remarks of Brihan Mumbai Mahanagar 

Palika. Also, to complete construction of remaining 

rain water harvesting system as per the EC dated 

23/01/2012. 

▪ The project is still in progress 5 Rehab Buildings and 

1 Sale Building is completed against 9 Rehab 

Buildings and 2 Sale Buildings as per EC dated 23 / 

01 / 2012.  

▪ The work of Storm Water Drainage is partly 

completed of 5 Rehab Buildings and 1 Sale Building 

and MCGM also issued the Part Completion 

Certificate dated 8th March 2022 of Storm Water 

Drainage. Annexure 9 

▪ The work of Rain Water Harvesting completed of 5 

Rehab Buildings and 1 Sale Building and Completion 

Certificate is also issued by the Rain Water 

Harvesting Consultant. Annexure 10 

▪ The remaining portion of Storm Water Drainage and 

Rain Water Harvesting will get construct when the 

project get completed as per EC dated 23/01/2012. 

vi. To coordinate with SRA under the supervision of 

MPCB to submit an action plan along with SRA 

approved location plan to finalize the location for 

providing adequate parking to the rehab buildings as 

per new & applicable DCPR of SRA. 
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▪ The project got approved as per DCPR 1991 in which 

parking for Rehab Building was not mandatory. But 

as per new DCPR 2034 adequate parking will be 

provided to remaining Rehab Buildings. 

vii. To develop remaining green belt as per the EC dated 

23/01/2012 near rehab & sale buildings. Upon 

verification of the same, concerned authority i.e. SRA 

shall issue full & final occupation certificates. 

▪ About 75-80 tress has been planted against 350 nos. 

of trees. Annexure 11 

▪ The trees which are planted near the Rehab building 

premises is getting damaged by residents of Rehab 

Buildings. Annexure 12 

▪ And upon completion of project the remaining green 

belt will also be completed as per EC dated 

23/01/2012. 

viii. To obtain mandatory fire NOC for both the rehab & 

sale buildings from the concerned authority i.e. 

Brihan Mumbai Mahanagar Palika, prior giving further 

occupancy to the residents of rehab & sale buildings. 

▪ Fire NOC already obtained of Rehab Building A-2 and 

Sale Building S-1. Annexure 13 

ix. To commission DG sets as per the EC dated 

23/01/2012 from back-up power supply to rehab & 

sale buildings. 

▪ Due to space constraint DG sets is not installed on 

site. It will be installed once the projects get 

completed. 

2. Respondent No. 7 submits that the project is not 

yet complete. Work at site has stopped. All the 
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commitments in EC and Consent shall be fulfilled 

and completed, along with the completion of the 

project. 

3. It is SRA scheme. Now the redeveloped property is 

handed over to residents, “occupants” free of charge as 

per the SRA scheme. Now “occupants” are supposed to 

operate the facilities and services themselves AND pay 

for the services and facilities they use. e.g. lift, 

sweeping, cleaning of staircases and common areas, 

water supply, sewage treatment and disposal, municipal 

taxes, charges, etc. as applicable by law, UNLESS 

exempted by law. However, here the applicants are the 

extortionists and they don’t want to pay even for their 

own utilities, services, facilities being used. Further they 

are avoiding, obstructing the operation of the facilities 

so as to save on the cost. The pp was required to file 

the Police Complaint when this was beyond the civilized 

manner. [   Please see Annexure-2 and 3]. In such 

an eventuality, MPCB OR ANY OTHER AGENCY AS 

DEEMD FIT BY HON’BLE BENCH, should be directed 

to take-over the activity, do it in the best possible 

manner and recover the cost from resident 

“occupants” as deemed fit. 

 

Date: 16/10/2023 

Place: Mumbai 

 

Advocate Raghunath Mahabal  

for RESPONDENT No. 7 Rizvi Land Developer Pvt. Ltd. 
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